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FINAL ORDER NO. 85820/2023 

 
PER:  SANJIV SRIVASTAVA 

 This appeal has been directed against Order-in-Appeal No. 

BC/623/M-III/2012-13 dated 28.02.2013 passed by the 

Commissioner of Central Excise (Appeals), Mumbai-III. 

2.1 We have heard Shri Gajendra Jain, Advocate with Ms. 

Hanisha Jatania, Chartered Accountant for the appellant and Shri 

Amrendra Kumar Jha, Deputy Commissioner, Authorised 

Representative for the Revenue. 

3.1 Both sides agree that the issue involved in the present 

case is covered by the decision of this Tribunal in Appeal No. 

E/85279/2013 vide Order No. 85668/2023 dated 22.02.2023. 

4.1 Following the above order of the Tribunal, we set aside the 

impugned order. 
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4.2 Appeal is allowed. 

(Order pronounced in the open court) 

 

 
 (Sanjiv Srivastava) 

Member (Technical)  
 

  
 

 (Dr. Suvendu Kumar Pati) 
Member (Judicial)  
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